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(e) will Government propose absorbing 
such landless people in the industries that 
arc coming up in the region on top priority 
bans?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VflC- 
RAM MAHAJAN) ( a i t  (b). Onlyr a 
part of the Durgapur Village was notified 
under Section 9 of the Coal Bearing Area* 
(Acquisition & Development) Act, 1957 

for acquisition for Durgipur Project this 
includes some lands which are not coal bea-
ring. These lands have been acquired for 
developing infrastructures like workshop, 
Coal Handling plant, colony and for du-

mping of overburden of Durgapur opencast 
mine.

After the lands had vested absolute in 
the Central Government free from all 
encumbrances, some representation have 
been received seeking exemption from 

acquisition for certain lands including lands 
which have no coal deposits underneath.

' These representations are being examined 
from various angles including the legal one.

(c) The rate of compensation payable 
to the land losers ranges from Rs. 1500.00 
to Rs. 3750.00 per acre of land acquired 
depending upon the class of land.

(d) & (e). Employment is given to a 
land loser or one of his dependents depend-
ing on the area of land acquired from him. 
Implementation o*' schemes for rehabili-
tation of land losers are in the purview of the 
State Government : However the coal 
company would render if required assis-
tance in implementing such a scheme.

Erection of Endooolfan Project is
Hindustan Insecticides Limited,

tJdyogamandal, Kerala,

1088. SHRI E. BALANANOAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) when will be the erection of 
Endosulfan project in the Hindustan Insec-
ticides Limited Udyogamand il, Kerala 
be completed and when will the plant start 
production ;

(b) is it a fact that due to lack of 
knowledge in the crection of this plant more 
than Rs. 50 lakhs has already been lost ;

(c) is it also a fact that a large quantity 
of imported raw materials thiunyl chloride 
has been lost due to careless storage causing 
health hazard* to the workers and the 
public;

(d) if so, what is the estimated Ion; and

(e) what are the steps Government are 
going to take against the guilty ?

THE MINISTER OF PETROLEUM, 
CHEMICLAS AND FERTILIZERS 
(SHRI P. C  SETHI) :

( a )  T h e  a r e c t i o n  o f  t h e  p l a n t  widths- 
t h e  b a t t e r y  l i m i t s  h a s  a l r e a d y  b e e n  c o m p to  
t e d  a n d  i t  Is e x p e c t e d  t o  b e  c o m m is s io n e d  
during February 1981 and to start i n i t i a l  
production in February/March 1981.

(b) No, Sir.

(c) and (d). Thionyl Chloride is highly 
corrosive. Because of prolonged storage, the 
packing started giving way. Consequendy 
a part of the material stored, amounting 
to about Rs. 17 lakhs in value, was lost b y  
leakage. The quantity stored was adequa-
tely insured and claims have been pre-
ferred. All safety precautions were taken in 
salvaging the leaking drums- The 
management have reported that 
there was no environmental hazard as a 
result of the leakage.

(e) In view of the position stated under 
and (d) above docs not arise.

Re fun gees Settled in Rajasthan and 
Assistance Provided to Them

1089. SHRI JAI NARA1N ROAT: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to state 
the number of refugees so far settled in 
Rajasthan State and assistance provided to 
them ?

THE MINISTER OF STATE IN THE 
MINISTRY OP SUPPLY & REHABILI-
TATION (SHRI B HAG WAT JHA
AZAD) ;

The number of various categories of 
displaced persons resettled in Raiastban is 
indicated below : ,

(c)

Category of Displaced Persons Number

l. Displaced Persons from 
former West Pakistan 3.73,000

Persons

goo
families

a. Old migrant from former 
East Pakistan

3. New migrants Small 
Trade families from
former East Pakistan 3^5

families
4. New migrants agriculturist 

families from former East
Pakistan 573

5. Displaced Persons of f  uni lies
Indo-Pak Conflict, 1971 I <300

families

These displaced persons have been 
provided assistance for construction of 
houses, purchase of Bullocks. Bullock carts 
and Tool and equipment, seeds and ferti- 
Hcers reclamation o! land and soil conserva-
tion, development or homestead 
plots, construction of shop-eum- 
residencefor running samll trade busi-
ness, in die form of grant and loan




